FORM A PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITE|

RELEVANT PARTICULARS

1. | Name of corporate debtor CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 16/01/2003
3. | Authority under which corporate debtor | Registrar of Companies - Mumbai
is incorporated / registered
4. | Corporate Identity No. U36910MH2003PTC138711
5. | Address of the regjstered office and Regd Address: SURAJ VISTA, 37 FLOOR, KASHINATH
principal office (if any) of corporate BHURU MARG PRABHADEVI DADAR WEST, MUMBAI,
debtor Maharashtra, India, 400028
6. | Insolvency commencement date in 23/02/2024
respect of corporate debtor (The Order was received on 28/02/2024)
7. | Estimated date of closure of insolvency | 21/08/2024
resolution process (Being 180 days from 23/02/2024)
8. |Name and the regjstration number of Name: Mr. Prashant Jain
the insolvency professional acting as Regjstration No.
interim resolution professional |BBI/IPA-001/1P-P01368/2018-2019/12131
9. | Address and e-mail of the interim Regd Add: A501, Shanti Heights, Plot No. 2,3,9B/10,
resolution professional, as registered Sector 11, Koparkharine, Thane, Navi Mumbai- 400709
with the Board Email id: ipprashantjain@gmail.com
10.| Address and email to be used for C/0 SSARVI Resolution Services LLP
correspondence with the interim Add: B-610, BSEL Techpark, Sector 30A, Opp. Vashi
resolution professional Railway Station, Navi Mumbai - 400703
Website: www.ssarvi.com/
Email: chintamanis.cirp@gmail.com
11.| Last date for submission of claims 13/03/2024 (Being 14 days from 28/02/2024)
12| Classes of creditors, if any, under NA

clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

13.Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

1

>

(a) Relevant Forms and https;//www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives | NA
are available at:

Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench has
ordered the commencement of a Corporate Insolvency Resolution Process of CHINTAMANIS
JEWELLERY ARCADE PRIVATE LIMITED on 23/02/2024 (The Order was received on
28/02/2024).

The creditors of CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before 13/03/2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post, or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties. SD/-

. Mr. Prashant Jain
gf'e' .23'/ ozb/ 2024 Registration No.: IBBI/IPA-001/IP-P01368/2018-2019/12131
ace: Nlumbal Interim Resolution Professional in the matter of
CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITED




WWW._.FINANCIALEXPRESS. COM

g > B3

N A N A
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This was an Offer in terms of Rule 13{2){b) of the Securities Confracts (Requiation) Rules, 1357, as amendad ("8CRR"), read with Reguiation 31 of the SEBI ICDR Regulations. The
Offer was being made through the Book Building Process interms of Regulation 8(1) of the SEEBICDR Regulations, wherein not more than 50% of the Offerwas available for allacation
on & proportionate basis to Qualified Institutional Buyers ("QIBs and such porion, the “QIB Portion™). Qur Company, in consultation with the BRLM, alocated up to 60% of the QIB
Portion to Anchor Investors on a discretionary basis (“Anchor Investor Partion”), out of which one-third was reserved for domestic Mutual Funds only, subject to valid Bids being
received from demestic Mutual Funds at or above the price at which allocation was made to&nchor Investors “Anchor Investor Allocation Prica”). in accondance with the SERICDR
Regulations. In the event of under-subscription, or non-aBocation in the Anchor Investor Porlion, the balance Equity Shares were added to the QIB Portion (excluding the Anchor
Investor Portion) (*Net QIB Portion”), Further, 5% of the Net QIB Porion was available for allocation on a proportionate basis to Mutual Funds only, and the remainder of the Net QIE
Portion was available for allocation on a proportionate basis to all QIB Bidders, including Mutual Funds, subject to vald Bids being received from them at or above the Offer Prica.
However, if the aggregate demand from Muteal Funds was kess than 5% of the Net QIB Portion, the balance Equity Shares available for aBocation in the Mutual Fund Portion were
added to the remaining Net QUE Porlion for proportionate allocation to QIBs. Further, not kess than 15% of the Offerwas available for allocation to Non-Institutional Bidders of which one-
third partion was availabda for allocation lo Non-Institubonal Bidders with a Bid size of more than ¥ (.20 milbon and up o 1.00 milkon and two-third porion was available for alocation
to Non-Instifutional Bidders with a Bid size of more than T 1,00 million, provided that unsubscribed portion in either of such sub-categories was allocatied to applicants in the olther sub-
category of Non-instittional Bidders in accordance with the SEB| ICDR Regulations and not less than 35% of the Offer was available for allocation 1o Retall Individua! Bidders in
accordance with the SEBI ICDR Requlations, subject to valid Bids being received from them at or above the Offer Prica all potential Bidders (exceptAnchor Investors) wera mandatorily
required to ufilize the Application Supported by Blocked Amount ("ASBA”} process by providing details of their respective ASBA accounts and UPIHID in case of UPI Bidders using the
UPI Mechanism, as applicable, pursuant to which their corresponding Bid Amount were blocked by the Seif Cerbified Syndicate Banks (*SCSBs") or by the Sponsor Banks under the
UPI Mechanism, as the case may be, to the extent of the respective Bid Amounts. Anchor Invastors are not parmilted to paricipate in the Offer through the ASBA Process. For further
detailzs, see “ffer Frocedure”on page 461 of the Prospecius.

The bidding for Anchor Inwestor opened and closed on Wednesday, February 21, 2024, The Company received 15 Anchor Investor Applicalion Forms from 11 Anchor Investors
{including 03 domestic mutual funds through 0F Mutual Fund schemes) for 9,545,520 Equity Shares, The Anchor Investor Offer Price was finalized at ¥186 per Equity Share. A total of
8,469 996 Equity Shares were allocated under the Anchar Investor Portion aggregating to ¥ 1,575,419,256.00.

The Offier received 244 8A5 applications for 178, 126,560 Equity Shares resulting in©.31 fimes subscription. The details of the applications receised in the Offer from Retail Individual
Ein:hders Mon-Insfitutional Bidders and QiBs are as under [hefcre rEJectn:rns:l

sl. CATEGORY NO. OF NO. OF EQUITY SHARES NO. OF AMOUNT (3)
NO. APPLICATIONS = EQUITY SHARES  RESERVED AS PER TIMES
[ 1 S APPLIED S PROSPECTUS SUBSCRIBED | _
| A | Retail Indiidual Bidders 227 457 24,146,240 _ﬁ 881,664 244_ 4 491 534, 400,00 _
B | MNon-Instiutonal Bidders — 11,223 13,037 680 141 667 824 2 424 851 680,00
More than T 2 lakhs and upto 10 lakhs
| € | Nor-Institutional Bidders — More than T10 lakhs | 6164 34,096,160 2823332 1208  6,341,685,760.00
D | Qualified Instituticnal Bidders 3 07,300,960 5 B4 664 17.23 18,097 978,560.00
[excluding Anchors Investors)
| E | Anchor Investors f 15 9,545,520 8,469,996 113 1,775,466,720.00
Total 244,895 178,126,560 28,233,323 6.31 33,131,817,120.00
Fmall:lemand

Asummary of the final demand as per NSE and B5E as on the Bid/Offer Closing Date at different Bid prices is as under:

Sr. No Bid Price (3) No. of Equity Shares % to Total Cumulative Total Cumulative % of Total
| 17 303,200 0.16 303,200 0.16
2 178 40,560 0.2 343,760 0.18
3 179 16,400 0.01 362,160 0.19
4 180 _ 170,320 0.09 532,480 0.28
5 161 _ 25440 0.01 557,920 0.30
6 182 38,840 0.02 547,760 0.32
7 183 18,400 0.01 616,160 0.33
8 184 37,600 0.02 £53.760 0.35

8 185 6,640 004 720,400 0.38
10 186 150,846,480 80.36 151,568,880 80.74
11 Cut-Of 36,145,680 19.26 167,712,560 100.00

TOTAL 187,712,560 100.00

The Basis of Allatment was finalized in consuitation with the Elestgnale-:l‘ Shock EJ-:I:nangE baing BSE on Fetlruar}' 27,2024
A. Allotment to Retail Individual Bidders (After Rejections) (including ASBA Applications)

The Basis of Allotment o the Retail Individual Bidders, who have bad at cut-off or ai the Offer Price of ¥136 per Equity, was finalized in consultation with BSE. This category has been
subscribed to the extent of 2.35 fimes (after rejections). The total number of Equity Shares Allotted in Retad Portion is 9,881,664 Equity Shares to 123,520 successful Retail
individual Bidders. The category-wise delails of the Basis of Allotment are as under:

S | Category | No.ofApplications | % ofTotal | Total No.of Equity | %toTotal | No. of Equity Shares Ratic | Total No. of Equity
No Received Shares Applied Allotted per Bidder Shares Allotted

[ 7] B0 | 184,545 BALBS 15,563,600 GTOE | a0 57101 B,783 440
2] 160 | 12921 530 2,067,360 as1 | 80 57101 583,360
3] 240 3,814 174 015,360 3.05 a0 57101 172,160
4 320 1,604 0.73 513,280 221 | a0 57:101 72,400
5] 40 1548 071 619,200 267 | 80 57101 63,820
6| 480 | BLIES 031 325,520 140 | 8l 7101 30,640
7| 560 | Ba1 031 361,360 184 | a0 ST 30,720
3 B840 324 0.15 207,360 0.89 a0 57:101 14,640
9 | 720 | 192 0o 138,240 060 | 8l S0 B840
10 800 713 0.33 570,400 245 a0 57:101 32,160
N se0 | 81 0.04 71,280 03| 80 45:81 3,680
12| %60 | 132 0.06 126,720 055 | a0 57:101 5,000
13 [ 10 | 1,636 0.75 1701440 | 733 | a0 5701 | 73,840
o _ 13727 Nﬂt&es from Serlal no 2 to 1:3 A-:Il:lfllunal uune] share _ 1 ﬁd 13727 _ b4
TOTAL 218,870 100.00 23,201,520 100.00 0,881,664

B. Allotment to Non-Institutional Elddarsqmnre than 20.20 million and uptu‘ﬁ i} mlllmn] [Mter F!eyer.'.tmmr 1|n1:1ud|ng ASEAAppImatmncs}
Tha Basis of Allotrent to the Non-Institutional Bidders {mare than T 0.20 miion and upto T1 million), who have bid at the Offer Price of ¥ 186 per Equity Share or above, was
finakized in consultation with BSE. This catagory has been subscribed to the axtent of 9.08 times {after rejections). The total number of Equity Shares allotted in this category is
1,411,667 Equity Shares to 1,260 successful Mon-Institutional imeestors. The categony-wise details of the Basis of Allotment are as under: (Sample)

THURSDAY, FEBRUARY 29, 2024
[ |

Br. | ﬂatagnr_nlr Mo nl.ﬁ.ppl’lca-linns |t of Total Total No. hf'EquIi_-.l | % 1o Total Ne. n'f'Eq'uity Shares Ratio Total No. of Equiiy
Mo Received Shares Applied Allotted per Bidder Shares Allotted
|57 480 | 1 0.01 4580 0.04 1127 | o 0
| 518 | 4800 4 0.04 19,200 0.13 1127 | o 0
| 518 | 4,960 1 0.01 4,960 0.04 1,127 0:1 0
| 520 5040 | _1 0.01 5040 0.4 1127 | o 0
| 521 | 5200 1 0.01 5,200 0.04 1127 _ 01 0
| 922 | 5280 | 1 . 00 | 5,280 | 004 1127 . 0:1 0
523 Al applicants from Senal no 501 to 522 for 1 {one) ot of 1127 shares 1127 vy -:lll'r 2,254
[ 524 | &1 Allotiees from Serial no 2 fo 523 Additional 1jone) share " 4061 40
| | TOTAL 1,031 100 12,814,800 100 ' 1,411,667

G Allotment to Non-institutional Bidders [mmathanﬁ Mmiﬂmnlihﬂarﬂa}mlnns] [ln:ludlngAEBAAppllcaﬂnns]

The Basis of Allotment to the Mon-Institutional Bidders (morea than T1 million}, who have bid al the Offer Price of T186 per Equity Share ar above, was finalized in consultation with
BSE. This category has bean subscribed to the extant of 12.01 timas. The total number of Equity Shares allotiad in this categaory is 2 823,332 Equity Shares 1o 2 520 successful Mon-
Institutional imvestors. The category-wise details of the Basis of Alloiment are as under; (Sample)

Sr. | Category MNo. of Applications % of Total Total Mo. of Equity | % to Total Mo. of Equity Shares Ratio Total Mo. of Equity
No | Received Shares Applied Allotted per Bidder Shares Allotted
1 5,440 5937 96.87 32 2‘}? 280 95.26 1,120 51124 2, ?35 Elﬂfl
2] 550 5 0.88 298,080 0.88 1,120 2254 24,640
3] 5600 El 0.49 168,000 0.50 1,120 | 1230 13,440
4 558D 6 0.10 34,080 0,10 1120 _ 2.8 2,240
] 5,764 ) 0.13 46,080 0,14 1,120 38 3,360
6] 5840 B 0.10 35,040 0.10 1,120 | 28 2,240
T, 600 L 0.18 66,000 0.18 1120 | & 2500
6, 6080 3 0.15 34,720 0.18 1.120 . 43 4,480
9| BIB0 2 003 12,320 0.04. 1,120 _ 1:2 1120
10, 6400 - 0.07 25,300 0.08 1,120 | 24 2,240
1] 6560 7 0.1 45,920 0.14 1,120 | a7 3,360
12] 7360 2 0.03 14,720 0.4 1,120 _ 1.2 1,120
13 7440 P 0.03 14,880 0.04 1,120 _ 12 1120
i 7680 2 0.03 15,360 0.05 1,120 1.2 1120
5] B0O0 [ 0.10 48,000 0.14 1,120 : 26 2,240
1 8,240 7 0.11 57,680 0.47 1,120 _ 37 3,360
1 9,520 2 0.03 19,040 008 1120 | 12 1120
18 | 10,000 2 0.03 20,000 0.06 1,120 _ 12 1,120
18] 10800 4 0.05 32400 010 1,120 . 13 1,120
20, 1120 2 0.03 22,240 0.07 1120 L 12 1120
| 21 16000 4 0.07 64,000 0.19 1,120 24 2,240
1001 590 1 0.02 2,920 0.0z 1,120 01 !
| 1002 | 6,240 1 0.02 &,240 0.02 1,120 0:1 {
(1002 6320 i 0.02 6,320 .02 1,120 | 01 0
|1004| 6080 1 0.02 8,080 0.02 1,120 . 0:1 f
| 1005 B, 560 { 0.02 4,560 0.03 1,120 . 0:1 0
1006 9,600 1 0.02 5,600 0.03 1,120 01 )
1007 10,720 1 0.02 10,720 0.03 1,120 A i
[1008] 11,200 | 0.02. 11,200 0.03 1,120 | o 0
1009 11280 1 0.02 11,280 0.03 1120 _ 0:1 0
L1010 11,380 1 0.02 11,360 0.03 1,120 T 0
[1011] 11,680 ! 0.02 11,680 0.03 1,120 . 0:1 0
[1012] 12,000 1 0.02 12,000 0.04 1,120 _ 01 [
(1013 14,000 1 0.02 14,000 0.04 1,120 _ 01 0
[1014] 14,160 1 0.02 14,160 0.04 1,120 . 0:1 0
1015 14,800 1 0.02 14,800 0.04 1,120 0:1 0
[1016] 17,600 1 0.02 17,600 0.05 1120 Y 0
| 1017 | 20,000 1 0.02 20,000 0.08 1,120 . 0:1 L
1018 | 22,400 { 0.02 22400 0.07 1,120 | o i3
s 52000 L 0.02 32,000 008 1,120 | O b
1020 48,000 1 0.02 48,000 0,14 1,120 0:1 0
[1021] 50400 4 0.02 30,400 0.1 1,120 0:1 )
[1022] 64,000 1 0.02 84,000 0.19 1120 . 0:1 o
(1023 4000 [ 1 | moz | 14000 [ 03t 1.120 . 0:1 0
1024 | Al applicants from Senal no 1001 te 1023 for 1 (one) Iot of 1120 shares 1,120 523 8,960
11025 | 2520 Allottees from Serial no 1 to 1024 Additional 1{one) share B EEE a3z
| | TOTAL 6,129 100 33,905,760 100 [ 2,823,332

D. Allotmentto ﬂlEsEAﬂar Rﬁju:ﬁms]{ucludlng Anchor lmastnrs]n

Allotmeant fo QIBs {excluding &nchor Investors), who have bid at the Offer Price of T 186 per Equity Share or above, has been done on a proportionate basis in consuliation with BSE.
Thig category has been subscribed to the extent of 18.00 times of Net QIB portion. As per the SEB| Regulations, Mutual Funds were allotted 5% of the Equity Shares of Net Q1B
porion available e, 282 333 Equity Shares and other Q185 and unsatisfied demand of Mutual Funds were allotted the remaining available Equity Shares i.e. 5,364,331 Equity
Shares on a proportionate basis. The tolal number of Equity Sharas allotted in the QIB cateqgory is 5,646,654 Equity Shares, which were allotted to 38 succassiul QIB Imvestors. The

category-wise details of the Basis of Allotment are as under:
EATEEEIRT FFS.IBAHHE IIF'E
A.LLﬂT!.I'IEHT 445,904 , &43 379
E. Allutlmnttuﬁnl:hﬂrInmtumﬂﬂerﬁeuctmn:]

ic’S
RO 175

il i
1,596,133

AIF
44 384

FPC

Frte i
2,627,189

TOTAL
5,646,664

8 Category No. of Applications % of Todal Total No. of Equity | % to Total MNo. of Equity Shares Ratio Total Mo, of Equity

| No | Received Shares Applied _ Allotted per Bidder Shares Allotted
1 112 | 10497 45.16 1,756,640 91.74 1,120 4:35 1,342,860
FIEF 154 140 184,800 1.44 1421 18:154 20,266
3| lem0 | k¥ 0.29 40,960 032 1,127 432 4,508
4 1,360 41 0.37 55, 760 0.44 1,127 5:41 5,635
5 1440 | 12 0.1 17,280 EE] 1,127 fig 1127
B 1,600 45 IZH‘I 72,000 0.56 1127 G:45 553’5
7] 1880 | 2% 0.24 43,680 0.34 1,127 326 3,381
8l 2000 | 18 0,16 36,000 028 1,127 | 218 2,254
8| 2080 & 0.05 12,480 0.10 1,127 16 1,127
0] 2180 | i .08 15,120 0.12 1,127 IEE 1127
N 2240 | 12 0.11 26,880 021 1,127 | 11z 1127
12| 230 | 3 0.05 11,600 0.09 1,127 | 13 1.127
15 o400 | il L 26,400 D1 LA Lis 1,67
14 | 2,540 76 0.69 200,640 157 1,427 9:76 10,143
15 2710 | 8 0.07 21,760 0.17 1,127 : 1:8 1,127
16 | 2800 | 5 0.05 14,000 0.1 1,127 _ 1:5 1,127
17 | 3,040 11 0.10 33,440 0.26 1,127 L 1,127
18, sald b 005 15,208 U1a 1.4 | 5 147
M S 3 dAia LA il 1L | tra kel
| 20| 5360 14 0.13 75,040 059 1427 | = 2,254
| 501 | 1,520 2 0.02 3,040 0.02 1127 | 02 I
| 502 | 1,760 3 0.03 5,260 004 1427 | 03 0
| 503 | 1,840 4 0.04 7,360 0.06 1,427 | o4 0
| 504 | 1920 3 0.03 5,760 0.04 1127 | 03 9
| 505 | 2480 1 0.01 2,480 0.02 1127 | 0 0
506 | 2560 4 0.04 10.240 008 1,127 o 0
507 2,880 i (.01 2,880 0.02 1127 1 0
| 508 | 2,960 2 0.02 5,520 0.05 1,127 02 0
| 508 3,280 1 0.01 3,280 0.03 1,127 [ o1 0
| 510 | 3,380 3 0.03 10,080 0.08 1,127 | 03 0
| 511 | 352 1 0.01 3,520 003 1,127 = 0
512 | 3,760 1 0.01 3,760 0.03 1,427 0:1 0
(513 380 00 3840 03 1127 o 0
| 514 380 1 a5t il Ul LiZE | A Ll
| 516 | 4320 1 0.01 4,320 0.03 1,127 | 0o 0
516 | 4,400 2 0.02 B,800 0.07 1,127 02 0

THIS 15 A CORRIGENDUM TO LETTER OF OFFER FOR INFORMATION
PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR AN OFFER
TOACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.

43 SILGO RETAIL LIMITED

Cwur Company was Incarporated as “Shgo Retall Private Limited® on January 9. 2016, under
the Companies Act, 2003 with the Ragistrar of Companies, Jaspur. Subsequently, our
Company was converted inle a Public Limited Cormpany and the name of our Company was
chan to "Silgo Retail Limited” vide special resolution dated July 24, 2018 and a fnaahl
certificate of meorporation consequent to the converslon was granted to our Company an
July 26, 2018, by the Registrar of Companies, Jaipur, The registered office of our Company
was ariginally sibuated al 29, Tarw Chaya Magar, Tonk Road, Ea'\?aner. Jaipur, India
Tha ar, the registerad office of our Company was changed to B-11, Mahalaxmi Magar,
Jawahar Lal Nehru Marg, Jaipur - 302 017, Bajasthan, India. For defails in relation to the
changes in the registered office of our Company, please refer 1o *General Information” on|
page 36 of the Letter of OFfer dated February 16, 2024

Registered Office: B-11, Mahalaxmi Magar, Jawahar Lal Mehro Marg,

Jaipaer - 302017, Rajasthan, [nda

Tel: 91 M 414219655, Website: waw, silgo.in

Contact Person: Trpli Sharma, Company Sacratary & Compliance Cfficar,
Email: infoi@sllgo.in,

Corporate ldentity Number: L3ER1TRJZDIGPLCO4503E
CORRIGENDUM TO THE LETTER OF OFFER DATED FEBRUARY 16, 2024
(THE “LETTER OF OFFER™ ! “LOF") AND THE ABRIDGED LETTER OF
OFFER{THE “ALOF");
NOTICE TO INVESTORS (THE "CORRIGENDUM"™)
PROMOTER OF OUR COMPANY: NITIN JAIN AND BELA AGRAWAL

ISSUE OF UP TO 1,02, 70,0008 FULLY PAID UP EQLITY SHARES OF FACEVALUE OF ¥
1= EACH OF OUR COMPANY (THE "RIGHTS EQUITY SHARES") FOR CASH AT A
PRICE OF  25/- PER EQUITY SHARE (IMCLUDING APREMILM OF T 15~ PER EQUITY
EHAHEg E “ISSUE PRICE™), AGGREGATING UP T2 ¥ 2 567.50 LAKHS® ON
RIGHTS BASIS TO THE ELIGIELE EQUITY SHAREHOLDERS OF QOUR COMPARY M
THE RATIC OF 1 EQUITY SHARE FOR EVERY 1 FULLY PAID-UP EQUITY SHARES
HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT 5
THURSDAY, FEBRIUARY 22 2024 [THE "IS5UE"). THE ISSUE PRICE FORTHE RIGHTS
EQLITY BHARES 15 2.5 TIMES THE VALUE OF THE EQUITY SHARES. FOR FURTHER
DETAILS, PLEASE REFER TO "TERMS OF THE ISSUE" BEGINNING ON PAGE 140 OF
LETTER OF OFFER.

|#Assuming full subscription,

This [z with reference fo the Letter of Offer ("LOF") dated February 16, 2034 filed by the
Company with the MSE (fhe “Stock Exchange’ ) and the Secerilies and Exchange Board of
India [*SEBI) {for information purpose only]. Applicants ! Inveslors may note the following
modifications to the disclosures in the Letter of Offer, the Abridged Letter of Offar
Application Form, Rights Entilermnent Ladber dated Febasany 16, 2024 and Corbgendum bo
Lestier of alfer daled February 23, 2024 and the seme masy be laken as updated and incuded)
i the Latter of Offar, the Abridged Letier of Offer, Application Form, Rights Entitlement
Letiar:

Please note the Trading of Right Entilements will b2 commencing from Feboeary 28, 2024
insbead ary 28, 2024,
ingtead of February 28, 202 For Silgo Retai L'métgld

Ms. Tripti Sharma
Company Secretary and Compliance Officer

|Date: February 28, 2024

f‘inanci“. epi .in

The Company, in consullaton with the BELM, have allocated B 469 996 Equity Shares to 11 Anchor Investors (through 15 Anchor Investor Application Forms) (including 03
domastic Mutual Funds through 07 mutual fund schemes) at an Anchor Offier Price at 3186 par Equity Share in accordance with SEBI ICDR Regulations. This represents 60% of the
CIIE p-:nrhnn

CATEGORY _ FIS/BANKS MF'S Ic's NBEC'S FPC TOTAL
ALLOTMENT . 3,804,760 1,165,600 258,820 3,225,818 8,469,996

The Board of Directors of our Eumpany at iis rneetlng held on Febm.arg.r 27, 2024 has taken on record the basis of alotment of Eqml’y Shares a.:,:uprnl.red by the Designaied Stock
Exchange, being BSE and has aliolted the Equily Shares o various successful applicants. The Alleiment Advice Cum Refund Intimation andior nolices have been dispatched 1o the
addrass of tha invastors as registerad with the depositorias. Further, instrections to the SC58s have been izsuad for unblocking of funds and transfer to tha Public Offer Account on
February 27, 2024 and the payments to non-syndicate brokers have been issued on February 27, 2024, In tase the same is not received within ten days, investors may confact the
Registrar to the Offer at the address given below, The Equity Shares allotted 1o the successiul allottess have been uploaded on February 28, 2024 for creddt into the respective
baneficiary accounts subject 1o validation of the account details with the depositories concemed. The Company has filed the Lising application with BSE and NSE on February 28,
2024 The Company has received the listing and trading approval from BSE & MSE, and trading will commence on Thursday, Februany 28, 2024,

Mote: All capitalized terms used and notdefined herein shall have the respective meanings assigned to them in the Prospectus,

INVESTORS PLEASE NOTE

These details of the Allotment made was hosted on the website of Registrar to the Offer, Link Intime India Private Limited at www.linkintime.co.in.

All future cormaspondance in this regand may kindly be addressed to the Registrar to the Ofer quating full name of the First/ Sole applicant, Serial number of the Bid cum Application form

nurmber, Bidders OF 10, Chent 10, PAN, date of submission of Bid cum Application Form, address of the Bidder, nember of Equity Shares bid for, name and address of the Designated
Imtermediary, where the Bid cum Application Form was submitted by the Bidder and a copy of the Acknowledgmenl Slip recetved from the Designated Intermediary at the address given

LINK Intime

Link Intime India Private Limited
C-101, 247 Park, L.B.S. Marg, Vikhroli (West), Mumbai 400 083, Tel: +91 22 810 811 4549, E-mail: gptheatthcare. ipo@linkintime.co.in; Website: www linkintime co.in
Investor grievance E-mail: gpthealthcara ipo@linkintme co.in; Contact parson: Shant: Gopalkrishnan; SEBI registration number.: INROOD004058

For GPT HEALTHCARE LIMITED

On behalf of the Board of Directors

Sdi-

Place : Kolkata Ankur Sharma
Date : Fabruary 2B, 2024 Comnpany Secretary & Compliance Officer

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
PROSPECTS OF GPTHEALTHCARE LIMITED.

GPTHEALTHCARE LIMITED has filed a Prospectus dated February 26, 2024 with the RoC and thereafter with the Stock exchanges. The Prospectus is made available on the website
of the SEB| at www.sabl.govin as well as on the website of the BRELM i.e., JM Financial Limited at www jmf.com, the website of the NSE at www.nsaindia.com and the websile of the
BSE at www.beeindia.com and the websile of the Company at www ilshospitals.com. Any investor should note that imestmant in equity shares involves a high dagree of risk and for
details relating to such risks, please see the section fitled “Risk Faclors” beginning on page 30 of the Prospectus. Investors should not rely on the DRHP for making any investment
decision but can only rely on the information included in the Red Herring Prospectus.

The Equity Shares have not baen and will not be registered under tha U5, Securities Act of 1933, as amanded ("U.S. Securities Act”) or any state sacurities laws in the United States,
and unless so registered, and may not be offered or sold within the United States, except pursuant bo an exemplion from, orin a transachion not subiect to, the registration requirements
of the L5, Secunties Act and applicable U, 5. stale securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in "offshore fransactions” as
dafined in and in reliance on Regulation S and the apphicable aws of each jurisdictions whara such offers and sales are made. Theare will ba no public offering of Equity Sharas in the

AIF OTHERS

FORM A PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insalvency and Bankmipiey Board af India
(rsokve ney Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENMTION OF THE CREDITORS OF

CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITED,

RELEVANT PARTICULARS
IZHII'.I'I'.I'I.I'n'l.l'l.l"\lE-JI:'||'u'ELLI:F|'|r EE-\:IE -F‘HI".I:I'EI'-" IJI'.-1I'I'ED
| 16003008
Regisine of Comparies - Mumbsai

| Narme af conporate deblor

[ Tiate of Incorporaiion of corporate dabior
Aoty urder which aorporate debior

| i5 Incomorated  regishand

:ﬁ-:r'rn'?!r klrn"i.jrhln

| Adidress of the fEﬁS.‘.EfEn:I office and
principa officn: (F aryl of compomite

ga| b 1 |

: L ‘3|ﬁ‘5.l1l.'3|'-.'ll-l.’-‘l.':'l.'| SPTC13A71 :I
ﬁ.‘E'gl'.I.".l:ll:IrESE. SURAIVISTA, 37 FLOOR, KASHMATH
BHURL! MARG PRABHADEV] DADAR WEST, MUMEAL

!:I‘ |

| debior | Mahareshira, kndia, 400028
&, | Insakency commencement date in 23,02/ 2004

respect o Corporate debicn [Thee Orchier wie repeived an 8000 200
7. | Estimated date of closure of reovency | 21,706,304 '

Tesanlubion proiss
. | Hame and the regstration numbsr of
the Feaheency professional acting 5
| Irerim rescition peofessional
oy, | Aoidress :lrrl emal n:rl'l‘1|;~|rl;|:'r|n'|
resdubion professionsl], EE-r'E-E,rSIE"E'ﬂ
| 'wth tha Boand
101 Adddress and ernall o De used for
| CoeTesRanCance WEh the inkenm
| resdution pralessional

(Beirg 1B0) oy freen 23,/00, 2004
| Mame: M Prashant Jain
Registration Ma,
| 1BBLPA-DCE /I P-POLSEE A0 B2 013/ 1 2130
Fiegrd Add: ARO1, Shari Heights, Pict ho. 2.3.56/10,
Segiod 11, Kopaikhadne Thare, Nesd Momial- 400709
| Email id: ipprashamjainigmailcom
Gl SEAEN] Rasallition Servoes LLP
Add: BH610, BSEL Techparks Sector 308, Opp. vashi
Raitassy Station, Mad Mumbsi - 400703
Webeia: wawwissaioomy
| | F'ml '|n|nrm |- A w rnﬁ'grmﬂlnﬂﬂ
11 Last date for submission of claims | 13,/03/2024 (Baing 14 days from 28/02/2024)
12| Clpsses of crediors, if amy, under [
| clmiee [b) of sub-secton (G4 of
| sachon 21, ascariained by the merm
el ulion professionsl
13! Names of insohency Prolessionals [ A,
| idesntifien] 10 ot a5 Sghored
Rapresantetive of oreditors in & dass
| (Thre: ramess for each class) fro s aa ¢
14, da) Petesaank Fomns and bt v, b g@reiiny Focirees Chramboents
| {b Deetwls of anrthoniped representatees | il
| ana evalabie At

Matice is heraby ghven that the Hon'ble National Company Lew Tribunal, Murmbal Bench has
ardersd the commencamant of & Corporete Insohency Resolution Process of CHINTAMAMNES
JEWELLERY ARCADE PRIVATE LIMITED on 23/02,/2024 (The Order was received on
28,02,/ 2024).

The creditors of CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITED are heraby callad
upon 1o submit their claims with prood on or before 13/03/2024 to the interirm resolution
professional a1 the address mentioned agamst entry hio. 10,

The financial creditors shall submit their clabms with proof by elactronic means only, &l other
creditors mey submit the clakms with proof in parson, by post, or by electronic means.
Submission of false or misleading proofs of claim shall attract penakties.

Date: 29./02,/2024
Place: Mumbal

5D,
Mr. Prashant Jain
Registration No.: |BBEL P00/ IPPOL3ES/2018.2019/12131
Interim Resolution Professional in the matter of
CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITED

Inited States,

GAJANAN SOLVEX LIMITED
(A Company under Liquidation vide Hon'hle MCLT, Mumbai arder dated 01032023 )
REglEEEﬂ"ﬂ Oifice: 902, Hubtown ¥iva Westem Express Hlf..i'l'ﬁ'&p'.
logeshwarl {E) Mumbai City MH 200060 IN

E-AUCTION
Matice is heraby givan inaccordance with Clause Cof Reg. 32, Sub Reg. 1 of Reg 33
and Schedule 1 of Insolvency and Bankrupicy Board of India {Liguidation Process)
Regulation, 2016 through E-Auction Platform www.eauctions.co.in,

Sr.
Ho,| Details of Assals

1 Eﬁh_e-:-fassetﬁ of the Corporate Debtor as a set of assets collectively
aving:

i} Fac%nr}- land and building at Gut Mo, 21m NH 6, Village - Sujatpur,
Taluka - Khamgaon, District- Buldhana (land area of 32,400 Sg Mir)
[Building area of 8,430 Sg Mis).

ity Flant & Machinery (Qif extraction from Sova and Cotton Seeds) of 500
MT/ Dy along with all Financial and Current Assels of the Corporate
Deblor excluding any value recoverad through proceedings for avoidance
transactions (PUFE) application.

Last date of Eal | EMD amount and
Date and ti
e ant "M | Reserve Price | Submission | Last date for EMD
of Auction
Wi e | submission |
From 12100 Rs. O ar before Rs.1,05,00 JLI00 -
Al gl D100 10, 50,000,000,/ 140372024 on o hefore
P an 21,/03/2024
23/03/2024
Important Motes:

1, E- Apction will be conducted on "AS IS WHERE IS BASIS, AS 15 WHAT IS BASIS,
WHATEVER THERE IS5 BASIS AND NO RECOURSE BASIS" through approved
sarvice provider M/s Linkstar Infosys Private Limited - e-8uction.

2. The biddaers cannal place a bid ata value bobow Lhe resare prica.

3. The complete e-aection protess document contalning detalls of properties,
online e-auction bid form, Declaration and undertaking forms, General Terms
and Condition of 2-auction sale are available on wehsite; hitps://eauctions.ooin,
Contact person: Mr. Vijay Pipaliva & Mr. Istihak Ahmed at +91-8870085713,
amail- adminSeauctions.co.in,

4, The EMD shall be pavable by the interested bidders through RTGS/Demand Draft
a3 perdetails mentioned in E-auction process document,

5. Please scanthe QR Codefor viewing the Plant Site,

Flease feel free to contact at lquidaticn.gaianansolvesdgmail.com or at +91
BITOD 197 T1iMr. Mavan Agrawal) in case of any further clarification s reguired.

Se-

Ram Singh Setia

I the capacity of Liguidatar

For Gajanan Solvex Limited

IF Registration Mo

IBBI/IPA-DDL /IP-P-01189,/2018-2019/11935

Date: 29.02.2024
Fiace: Mumbai

CONCEPT

KAKATIYR CEMENT SUGAR & INDUSTRIES LIMITED

1-10-140/1, GURUKRUPA, Ashok Nagar, Hyderabad-500 020.
CIN : L26942TG1979PLC002485 Website : www.kakatiyacements.com

NOTICE TO SHAREHOLDERS

Notice is hereby given that an Extra-Ordinary General Meeting (EGM) of the Members
of M/s. Kakatiya Cement Sugar & Industries Limited is scheduled to be held on
Wednesday, 27" day of March, 2024 at 3.30 PM. at Sri Thyagaraya Gana Sabha,
Chikkadapally, Hyderabad — 500 020.

In compliance with the Circulars issued by the Ministry of Corporate Affairs and
Securities and Exchange Board of India, Notice of the EGM was sent only through
electronic mode to all the members whose email IDs are registered with the
Company/Depository Participants(s). These documents are also available on the
website of the Company at https://www.kakatiyacements.com and website(s) of the Stock
Exchanges i.e., BSE Limited at www.bseindia.com and National Stock Exchange of
India Limited at www.nseindia.com and on the website of Share Transfer Agent of the
Company viz., XL Softech Systems Limited www.xlsoftech.com.

Pursuant to the provisions of Section 108 and 109 of the Companies Act, 2013
and Rule 20 of the Companies (Management and Administration) Rules, 2014 (as
amended) and such other provisions as may be applicable and Regulation 44 of
the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015,
members holding shares in physical or dematerialized form, as on the cut-off date
i.e March, 20 2024, may cast their vote electronically on the business as set out in
the Notice of Extra-ordinary General Meeting of the Company through e-voting
platform of Central Depository Services (India) Limited through their portal
www.evotingindia.co.in. The detailed procedure and instructions for e-voting are
contained in the Notice of the EGM.

In this regard, the Members are hereby further notified that:

a) Remote e-voting through electronic means shall commence from Friday, 22"
March, 2024 (9.00 a.m.) and ends on Tuesday, 26" March, 2024 (5.00 p.m.).
Remote e-voting through electronic means shall not be allowed beyond 5.00
p.m. of 26™ March, 2024.

b) Cut-off date for the purpose of e-voting shall be 20" March, 2024.

c) Persons who have acquired shares and become members of the Company after
the dispatch of Notice and who are eligible Members as on the cut-off date i.e.
20" March, 2024, may contact Shri V. Sesha Sayee, Company Secretary and
Compliance Officer on (040) 27637717 or shares@kakatiyacements.com or
info@kakatiyacements.com and obtain the login id and password.

d) Members who have cast their votes by remote e-voting prior to the EGM may
also attend the EGM but shall not be allowed to cast their votes again.

e) Members desiring to attend the EGM are requested to bring their attendance slip
along with their copy of the Extra Ordinary General Meeting notice to the meeting.

f) A person whose name is recorded in the register of members or in the register
of beneficial owners maintained by the Company/Depositories as on the cut-
off date only shall be entitled to avail of the facility of remote e-voting.

g) All grievances connected with the facility for voting by electronic means may be
addressed to Mr. Rakesh Dalvi, Manager, (CDSL,) Central Depository Services
(India) Limited, A Wing, 25th Floor, Marathon Futurex, Mafatlal Mill Compounds,
N M Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to
helpdesk.evoting@cdslindia.com or call on 1800225533.

For and on behalf of the Board

Sd/- V Sesha Sayee
Company Secretary

Place : Hyderabd
Date: 28.02.2024

AFA Valid Up to: 08.11.2024
e @
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..continued from previous page.

This was an Offar in tarms of Rule 15{Z){b) of tha Securities Contracts [Requiation) Rulas, 1957, as amendad ("8CRR"), read with Reguiation 21 of tha SEBI ICDR Regulations. The
Ofer was being made through the Book Building Process in terms of Regulaton 6(1) of the SEBI ICDR. Regulations, wherein not more than 50% of the Offerwas available for aliocation
on & proportionate basis to Qualified Institulional Buyers {"QIBs and such portion, the *QIB Partion”). Our Company, in consultation with the BRLM, allocated up to 60% of the QIB
Portion 1o Anchor Investors on a discrationary basis (*Anchor Investor Portion”), oul of which one-third was reserved for domestic Mutual Funds only, subject to valid Bids being
recaived from domastic Mutual Funds at or above the price at which allocation was rmade to Anchor Investors (“Anchor Investor Allocation Price™), in accordance with the SEBI ICDR
Fegulations. In the ewveni of under-subscripdion, of non-alocation in the Anchor Investor Podion, the balance Equity Shares were added to the QIB Porion [excluding the dnchar
Investor Portion) [*Net QIB Portion™), Further, 5% of the Net GIB Portion was available for allocation on a proportionate basis o Mutual Funds only, and the remainder of the Net CHB
Portion was available for allocaton on a proporionats basis 1o all GIE Bidders, including hMutual Funds, subject to valid Bids being received from them at or abowve the Offer Price.
However, if the aggregate demand from Mubual Funds was bess than 5% of the Net Q1B Portion, the balance Equity Shares available for allocation i the Mutual Fund Porfion were
added to the remasning Met QIB Portion for proportionate allocation to QIBs, Further, not kess than 15% of the Oferwas available for allocation o Mon-Institulional Bidders of which one-
third partion was available for allocation to Non-Institubona! Bidders with a Bid size of mone than ¥ 020 milkon and up 103 1.00 millon and two-third portion was available for aliocation
to Noa-Institutionsl Bidders with a Bid size of more than ¥ 1.00 million, provided that unsubscribed portion in either of such sub-categories was allocated lo applicants in the other sub-
category of Non-instilutional Bidders in accordance with the SEBI ICDR Regulations and nol less than 35% of the Offer was availabée for aliocation 1o Retail Individuad Bidders in
acoordance with the SEBI ICOR Regulations, subdect o valid Bids being received from them at or above the Offer Price all potential Bidders {except Anchor Investors) were mandatorily
required to ulilize the Application Sepported by Blocked Amount "ASBA™) process by providing details of their respective ASBA accounts and UPT D m case of UPI Bidders using the
LIPI Mechanism, as applicable, pursuant to which their corresponding Bid Amaunt were blocked by the Seif Certified Syndicate Banks (*SCSBs’) or by the Sponsor Banks under the
UIPI Mechanism, as the casa may be, to the extent of the respective Bid Amaunts. Anchor Invastors are not permitted to paricipate i the Offer through the ASBA Procass, For further

B. Allotment to Non-Institutional Bidders 1mnre than 20.20 million and Up‘tﬂ 1.00 mlllmn] [Mt&r Rerentmmb 1|n-|:ﬂud|ng AEEAAppImatlnns}

The Basis of Alloiment to the Mon-Institufional Bidders {more than 70,20 m#ion and updo 31 milion}, who have bid al the Offer Price of T 186 per Equity Share or above, was
finalizad in consultation with BSE. This category has been subscribed to the axtent of 9.08 timas (after rejections). The total number of Equity Shares allotied in this catagory is
1,411,667 Equity shares o 1,260 successhul Non-Instibutional investors. The category-wise details of the Basis of Allotment are as under: [Sample)

8 Category | MNo.of Applications | % ofTotal | Total No.of Equity | % to Total No. of Equity Shares Ratlo Total Ne. of Equity
No Received Shares Applied Allotted per Bidder Shares Allotted

AT . e i il T i T I

51E | 4&!.'}!] 4 I:IIM 'IEI,?L'_,".'_:I 'EI 15 ‘-: 1..!7" ﬂ:-f-'l _ ﬂ'
519 | 4,960 1 0.01 4,960 0.0d 1327 0 0

| 520 | 5040 | 1 001 5,040 0.4 1127 01| 0

(221 5.2 1 0.0 2200 0.04 1127 01 a

| 922 | 5,280 ‘ 0.1 5,280 0.04 1127 O 0
523 .-!dl applicants from S-E"Lal nG 5[]1 h::- 622 [nr1 {one]) et of 112? sh.:ir-E'ﬁ 1127 240 2,254

| 524 | i1 Allottees from Senal no 2 1o 523 Additional 1{one) share 1 T T 40

| | TOTAL 1,031 100 12,814,800 100 ' ' 1,411,667

I: Allotment to Non-Institutional Bidders [mn-m thanT1 {lnmminnll.ﬁ.ﬂarHﬂ]mlnns}[tn:ludlngAEBAﬁpplluaﬂnns]

The Basis of Allotmend to the Non-Instilutional Bidders (more than 31 million}, who have bid at the Offer Price of 186 per Equity Share or above, was finalized in consultaton with
BSE. This category has been subscribed 1o the extent of 12.01 imas, The tolal numbser of Equiy Shares allotied inthis categony is 2,823,332 Equity Shares to 2,520 successfiul Man-
I*astlh.munal mxrest-::rs The ca llteg-::nry'-wlse deﬂallsn ihe Basis of MIutmentarE as unvder; |Eam|:|IE:|

details, see “Cffer Procedure”on page 461 of the Prospecius. Sr. | Category | Mo.cofApplications | “.ofTotal | Total No. of Equity | % to Total No. of Equity Shares Ratio Total Me. of Equity
The hidding for Anchor Invesior opened and closed on Wednesday, February 21, 2024. The Company recaived 15 Anchor Investor Application Forms from 11 Anchor Investors | | Ne Received Shares Applied Allatted per Bidder Shares Allotted
{including 03 domestic mutual funds through 07 Mutual Fund schemes) for 9,545 520 Equity Shares. The Anchar Investor Offer Price was finalized at T136 per Equity Share. A total of 1) 5440 5837 B BT 2,247 280 8526 1,120 31 2,735,040
8 469 996 Equity Shares were allocated under the Anchor Investor Portion aggregating 1o ¥ 1,575,415 256,00, 21 5,520 5_-1_1 0.88 298,080 0.88 1,120 2254 24 Eilil
The Offer received 244 895 applications for 178,126, 560 Equity Shares resulting in&.31 times subscription. The details of the applications received in the Offer from Retail individual 3| 5,6 EJ.’.'-EI 30 043 1E-i5 IZIIZII]__ 050 1,120 12:30 T.'!- -HI:I._
Hld-:!ers Mon-Institutional Bidders and QiBs are a5 under[hefcre I'EjECh':H"lE] 4 5,680 [ 0.10 34 080 010 1120 76 2240
) CATEGORY NO. OF NO. OF EQUITY SHARES NO. OF  AMOUNT (%} 5| 5760 8 0.13 46,080 0,14 1,120 38 1360
NO. APFLICATIONS = EQUITY SHARES =~ RESERVED AS PER TIMES 5 Bl r KT 35,040 rET 1120 6 7240
I APPLIED B PROSPECTUS | SUBSCRIBED | 7 600 11 018 68,000 019 1.120 5:11 5,600
A Retal ndividual Bidders 21,857 24,146:240 9,861,664 244 449153440000 | 575 ggp 3 015 54,720 016 1120 48 2480
B | Non-lnslitubonal Bidders - 11223 13,037 680 141 667 9.24 2,424,951,680.00 ol 6180 > T 12.920 0.0 1120 12 1120
L. | Mews B 5 San SRR ot . ccooic , - 0] sa00 a 007 | 25,600 0.08 1,120 24 2240
| €| Non- Insh.ula:mal El|dl:aerﬁ More than F10 lakhs _ 6,164 __3-1 (5, 1E-E' 2,823,332 12.08 6,341,885,760.00 P Eﬁﬁﬂl 7 ﬂ 11 45,020 014 1120 57 3 60
O I:Duallﬁ;d Irﬂ;:henal. Bidders 36 07,300,960 5,646 664 1723 18,087 878, 260.00 : 7360 7 0. m 14720 004 1120 17 : 1EI]-
excluding ors Investars) - 2 . il o i S .
& prinesos O —— 0L (- g I " SN
Bl i 1?5 126,560 23,233 23 e SN 15 8000 3 0.10 48,000 014 1120 26 z'lzau"
Final Demand 1 ' s : '
Asummary of the final demand as per NSE and BSE as on the BadiOffer Closing Date st different Bid prices is as under: - - ;E Egg ; 3;; ?; Eig ; E; : 1 gg : ; ? ?gg_
5r. No _ Bid Price %) No.of Equity Shares % to Total ‘Cumulative Total Cumulative % of Total T 1.|:|.E|::':| g 00 0000 IJE!E- 11 a0 BT 1170
| e g e 0 9] 10300 3 005 2400 040 1,120 13 1120
: ::g ‘Tgi'gg-- ggf E::g E:‘IE 20 1120 2 003 2240 0.07 1120 12 1120
;r B0 ‘T{I 32'3'“ I] {,rg :5-5218'j I]EE _ 21 | 16,000 4 nar B4,000 013 1.120 24 2240
: b By sl 1001 5,920 1 0.0z &.520 0.0 1,120 0 H
5 181 25440 0.01 597,920 at 1002 6,240 i 0.0z 5,240 002 1,120 0:1 0
6 182 39,840 0.02 357,760 0.3z 11003 8320 1 0.02 6,320 0.02 1,120 0:1 i
é' 163 18400 01 516,160 033 o4 B0 i 02 080 T 120 0 ]
: 164 27,600 002 853,760 035 [f005] 850 i 002 5560 0 112 o 0
9 185 66,640 0.04 720,400 _0.38 1006 9,600 1. 0.02 9,600 0.03 1,120 0:1 0
10 186 15D_Mﬁ.dﬂﬂ' B0.36 151,566,880 80.74 1007 10720 3 n'.{iz 0720 o 1420 o 0
T"-‘TA'- "W m w60 100.00 1008 11280 1 n 0z 11,280 003 1,120 {I 1 [
The Basis of Allotment was finalized in consultation with the Desgnated Stock Exchange being BSE on Fetln.lar',' 27,2024 (1010 1130 = 0.02 11,360 005 1120 0 0
A. Allotment to Retail Individual Bidders |After Rejections) (including ASBA Applications) (10111 11880 1 002 11 680 00 1120 01 0
The Basis of Allotment to the Retail Individual Bidders, who have bid at cut-off or at the Offer Price of 2186 per Equity, was finalized in consultation with BSE. Thiscategoryhasbeen | | 1042 | 12000 i 00z 12.000 .04 1.120 0 o
subscribed to the extent of 2.35 times (after rejections). The total number of Equity Shares Allotted in Retad Portion is 9,887 664 Equity Shares to 123,520 successful Retail 1013 14.000 i 0 ,_:,2' 14000 0 1120 o '1 o
 Individual Budders Thp-:atpgarg,r-ms#dmalle:ul'ha Basis of Alloiment are as under: B _ _ - --1914 1-451--- " IZIEIE 14'“3']- 004 Y120 ﬂ1 n
51, Eatemry Mo. of Applications % of Total Total No. of Etpamr % to Total Mo. of Equity Shares Ratio Total No. of Equity | | | 05 1 d'w:-:: " 0.0z 1 H'Huu Dﬁal 1 :1EI:I o1 0
Mo Received Shares Applied Mlnﬂad per Bidder Shares Allotted E = : :
B 184,545 BREY 16,563,600 6708 | 80 57401 | 683440 [1016] 17600 ] 2Ae 17,600 L Lid %1 g
2| 60 12921 590 2,067,380 B | a0 57401 saagE0 ||| Et; | ESE : Egﬁ | ig Egg Eg? : Eg .g:: g
3 240 3 B14 174 915,30 3.05 . ai 57401 1?2 160 Mol séll:m . EII'EIE EEIEIIJEI El:'l]'? 1'1-2[' ﬂ:1 ;
4 320 1,604 073 513,280 2.2 ai a1 TZ400 f-- s - it i — - .
5| 4m0 1,548 071 £18.200 F 80 57101 69,920 | 1020 48,000 " a2 44,900 di, 31 Ui :
6 | 480 678 031 325,920 B 80 57:101 30,640 1021 50400 A 282 A 2L i) L L%
7| S0 Ba1 0.3 381,360 164 | a0 57:101 30,720 | ey mi | : ol 64,000 019 bl s I 5
8| b40 324 0.15 207,360 069 | a0 57101 14,640 1023 104,000 ! e 104,000 031 L 2 3y
5 550 D T 138 2% 'I:I & - a T o : 1024 .ﬂdl HFlplll:'-El'ItE from Serial no 1EIEI1 lu::l 10?3 for 1 I'-nnE] iot of 112'3 5harﬁ5 1,120 _ 8.3 E!- 960
= it T - T T AP 1025 2520 .ﬂ.lln-.lees rrnm E-c-:-r.al no 1 10 1D24 Au:ldnn:nnal 1[nna] share 1 2113 EIE?
10 | EOD . 713 033 570,400 7 48 . an a1 32,160 T TOTAL 511‘9 100 3-351]'5 760 100 . t S I,Eﬂ,lﬂ!
:; . ggg . 13; E-; 1;; ;g E 2; . :g .5:‘?‘1:3} :Egg D. Allotmentto GiBs [After Rejections) (excluding Anchor Investors) -
—= - - — | ; : o Allotment 1o QIBs [excluding Anchor Investors), who have bid at the Offer Price of T 186 per Equity Share or above, has been done on a proportionate basis in consultation with BSE.
W8] el | 1636 0.75 o140 | 733 | il | 67101 | 73840 This cateqory has been subscribed to the exdant of 18.00 times of Net QIB portion, As per the SEBI Requlations, Mutual Funds were allotted 5% of the Equity Shares of Net GIE
R 13?2? ""'[‘:'1“&5 from 5'3”3' no2 to 13 ""-':"j""”"'a' ”':'"E] 5"5“3 _ _ 1 _ 6413727 _ . porfion availabie i e, 282 333 Equity Shares and other QIBs and unsatisfied demand of Mutual Funds wers allotted the remaining available Equity Shares ie. 5,364,331 Equity
TOTAL ' E'IE E?EI 1|:II:I W 23,201, 52-0 1|:II'.'I 00 9,581,664 Shares an a proporlionate basis. The lofal number of Equity Shares allotted in the QIB category is 5,646,664 Equity Shares, which were allofted to 36 successiul QIB Investors. The

category-wise details of the Basis of Allotment are as under.
E.ATEGEIRT FE-ETBAHI{S _I.IF_'E_
FuLLUTHEHT 445904 843 375
E. Allu-hnenttuﬁnl:hurInv&stuml_.ﬁ.ﬂerﬂw&cﬂuns]

d o)
89,175

NBFC'S
1,586,133

THURSDAY, FEBRUARY 22, 2024

AL

AIF
44,884

FPC

Liatl e 3
2527 189

TOTAL
5,646,664

Sr. | Category No. of Applications | % of Total Total No. of Equity | % to Total No. of Equity Shares Ratio Total No. of Equity The Company, in consultabon with the BRLM, have allocalsd 8,469 998 Equily Shares to 11 Anchor Investors (lhrough 15 Anchor Investor Application Farms) (including 013
| MNe | Received Shares Applied Allotted per Bidder Shares Allotted domastic Mutual Funds through 07 mutual fund schemes) at an Anchar Offer Price a1 7186 per Equity Share in accordance with SEBI /CDR Regulatons. This represents 60% of the
1] 1120 10497 95.16 11,756,640 81.74 1120 €35 | 1342860 GBportion. — .... S - . —
2 | i EI:I[I 15-11 1 4|:| 1Ehi .E.lL'-E,] _1 44 1, 1&? 18: i EI] EEE CATEGORY | FISTBANKS MF'S IC'S HBF_'._:TS AlF FPC OTHERS TOTAL
3 | ‘r_.EHU &E‘ .29 4|J 650 0.32 1_1?? 452 4 508 ALLDTHEHT = 3 EIIIIEII T"EIZI 1 1E:} EIJI] 268,820 3 225 E1E _ E 45‘9 E&E
4 1,360 41 037 BR T80 |:| 44 1,127 541 5,635 The Board of Directors of our Eurnpang,-' at its | fneetlng held on Fet:margr 27, 20224 has taken on record the basis of aliotment of Eqml‘y Shares anprul.reﬁ b;-.' the Des.!.g&aied Stock
5 1440 12 0.11 17,280 013 1,127 112 | 1127 Exchange, being BSE and has allotted the Equity Shares o various successful applicants. The Allotment Advice Cum Refund Intimation andior nolices have been dispatched to the
5 T TS i 73,000 056 1127 EAE 5 635 addrass of the investors as registered with the depositories. Further, Instructions to the 5C5Bs have been izsuad for unblocking of funds and transfer to the Public Offer Account on
N *Iﬁﬂh % -Ei.'Ed. 4-35@:-' I]a-d 1'12-? T 3.3E1 February 27, 2024 and the payments to non-syndicate brokers have been issued on February 27, 2024. In case the same is not received within ten days, investors may contact the
| S ' { ' : Registrar to the Offer at the address given below, The Equity Shares allofted 1o the successiul alloftess have been uploaded on February 28, 2024 for credd info the respeclive
8 2,000 18 016 35 (0 0.28 1427 218 2,254 banaficiary accounts subject 1o validation of the account details with the depositories concamad, The Company has fled the Listing application with BSE and NSE on February 28,
& | 2080 6 0.05 12,480 0.10 1,127 1:6 1,121 2024 The Cormpany has received the listing and trading approval from BSE & NSE, and trading will commence an Thureday, February 29, 2024
10 2160 i .08 15,120 0.12 1127 1.7 1,127 MNide: All capitalized berms used and not defined heremn shall have the respective meanings assigned to them in the Prospectus,
1| 2340 12 0.11 26,880 0.21 1,127 1:12 1,121 INVESTORS PLEASE NOTE
2] 230 S 0.05 11,600 0.09 1127 15 1t | | These details of the Allotment made was hosted on the website of Registrar to the Offer, Link Intime India Private Limited at www linkintime.co.in.
13 E-ilill} 11 0 1IZI . 26, =1EFJ 0.21 1,427 t 11 1, ’IEF All futura carmespondence in this regard may kindly be addressed to the Registrar fo the Offer quoting full name of the First Sole applicant, Serial number of the Bid cum Application form
14 2640 T6 069 200640 157 1427 976 10,143 nurmber, Bidders O 10, Chent I0, PAN, date of submission of Bid cum Application Form, address of the Bidder, nember of Equity Shares bid for, name and addrass of the Designated
15 2720 B 007 21,760 ni7 1127 18 1127 :;ﬂ;ﬂl‘l‘l‘:ﬁdiﬁry'. where the Bid cum Application Form was submitted by the Bidder and a copy of the Acknowledgment Slip recenved from the Designalad Infermediary a1 the address given
16 | 2,800 5 0.05 14,000 0.1 1,127 15 1,427 i .
17 | 3040 11 0.10 33,440 0.26 1,127 11| 1.127 LINK | [']'t” | ]e
18 | 3200 B 0.05 19,200 0.15 1477 15 | 1127 >
19 4-‘5E|I] 7 I][IE EE-‘l'ElCI 017 1, "IET =] 1 "IE?' 3 : AT R
20 5360 W I} 13 76 040 'III ; 1497 514 E 254 Link Intime India Private Limited
i delt : L d Lt C-101, 247 Park, L.B.S. Marg, Vikhrall (West), Mumbai 400 083, Tel: +91 22 810 811 4849; E-mail: gpthealthcare ipt@linkintme co.in, Website: www linkintime co.in
1501 | 1520 Z 0.02 4,040 0.02 1127 02 0 Investor grievance E-mall: gpthealthcare ipo@linkintme.co in; Contact person: Shanti Gopalkrishnan; SEBI registration number.: INRODDO04058
| 502 | 1,760 3 003 5,260 004 1,127 03 0 For GPT HEALTHCARE LIMITED
| 500 | 1,840 4 004 7,360 0.08 1,427 04 i On behalf of the Board of Directors
| 604 | 1,920 3 003 5,760 0.04 1127 03 0 Sdi-
| 505 | 2480 1 0.01 2,480 0.02 1,127 0:1 o Fiace ; Koikata ARUr Shama
506 2 860 4 0.04 10,240 0.08 1127 0.4 0 Date : February 28 2024 Company Secretary & Compliance Officer
TTH| Y aan ; Y e FrT 1 | THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
a07 2,840 i .01 2 580 0.02 1,127 0:1 0
| BOA | 2,960 2 0.02 5,920 0.05 1,127 02 0 e 1ok L LHEAL TR T
T ;'."!-lEEilfl' E}'.ifl‘l' E:E'-'“.i"-'fl |f|:i::|3 1-'-; 57 5] i GPTHEALTHCARE LIMITED has filed 2 F'mspectuﬁ dated February 26, 2024 with the RoC and thereafter with the Stock exchanges. The Prospectus 13 made available on the website
St Ly : i tloruuin rlrun at : = of the SEB| at www.sabi.gov.in as well as on the website of the BELM i.2., JM Financial Limited at www.jmf.com, the website of the NSE al www.nseindia.com and the website of the
| 510 | 3,360 3 (.03 10,080 '1':“_3 1,127 03 o B3E af www.bseindia.com and the website of the Company at wew ilshospitals.com. Any investor should note that investment in equity shares involves a high degree of risk and for
| 511 | 3520 1 0.01 3,520 003 1127 0:1 0 details relating to such nsks, please see the section tited “Risk Facfors” beginning on page 30 of the Prospectus. Investors should not rety on the DRHFP for making any investment
517 3 760 i .04 3 T80 0.0 1.427 - 0 decision but can onky rely on the information included in the Red Herring Prospecius.
E 51 3' | 3840 1 'u'[ﬂ 3, 5,4.5 003 11 a7 0 0 Tha Equily Shares have not been and will not be regestered under the 1S, Securilies Actof 1933, as amended {"U.5, Securities Act”) ar any state securibes laws in the United Slates,
[ 514 | 392,} 1 0. |ZI1 3, 92,:, .03 '1 127 01 0 and unless so registered, and may not be offered or sold within the United States, except pursuant bo an exemplion from, or iy a transaction not subiect to, the registrafion requirements
' '515 T 4am T I} [I1 4 ‘1E"E| 003 s ,2? 01 0 of the L5, Secunties Act and applicable U, 5, state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in "offshore transactions® as
- 51 E - 44% 5 EI IZIE E .E-C-[ I'Zi-'ﬂl'? ] 12? |f|-2 = defined in and i reliance on Regulation 5 and the apphcable kaws of each jurisdictons where such offers and sales are made. Thera will be no public offering of Equity Shares in the
| = ;

THIS 15 A CORRIGENDUM TO LETTER OF OFFER FOR INFORMATION
PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR AN OFFER
TOACOUIRE. PURCHASE OR SUBSCRIBE TO SECURITIES.

FORM A PUBLIC ANNOUNCEMENT
ibndler Regulation & of the Insalvency and Banknipley Boand al India
finsoivency Resclution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF

CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITED.

9 SILGO RETAIL LIMITED

Owir Company was incorporated as “Sigo Retall Private Limited” on Janusany 8, 3016, undsr
the Companies At 20703 wath the Registrar of Companess, Jaspur Subﬂﬁuuerl'-l'r. anar
Company was converbed mio a Public Limited Company and the name of our Company was
changed {o "Silgo Ratail Limited” vide special resolution dated July 24, 2018 and a frss.hl
certificate of meorporation conssguent bo the conversion was granted 1o our Company an
Juily EE Z0E, by the Registrar of Comaanies, Jaipur, The regisiered oflice af cus Company

Registered Office: B-11. Mahalaxmi Magar, Jawahar La! Mehru Marg,
Jaipur - 302 017, Rajasthan, Indsa

Tael: 91 0121-4810655, Wabsite, www silgoan

ISSUE OF UP TO 1,02, 70,0004 FULLY PAID UP EQUITY SHARES OF FACEVALUE OF #
1= EACH OF OUR COMPANY (THE "RIGHTS EQUITY SHARES") FOR CASH AT A
PRICE OF T 25/~ PER EQAUITY SHARE (IMCLURING A PREMILIM OF T 15-FPER EQUITY
EHAHEJ E'HE "ISSUE F'FtICEB] AGGREGATING UP TO ¥ 2567 50 LAKHSS ON
RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY N
THE RATIO DF 1 EQUITY SHARE FOR EVERY 1 FULLY PAID-UP EQINTY SHARES
HELD BY THE ELIGIBLE EQUITY SHAREROLDERS DN THE RECORD DATE, THAT |15
THURSDAY, FEBRUARY 22, 2024 {THE "ISSUE™), THE ISSUE PRICE FOR THE RIGHTS
EQUTY SHARES 15 2.5 TIMES THE VALUE OF THE ECGLITY SHARES. FOR FLURTHER
DETAILS, PLEASE REFER TQ "TERMS OF THE ISSUE" BEGINNING ON PAGE 140 OF
|LETTER QO QFFER,

#Assuming full subscription.
Thiz Iz with reference o the Letter of Offer ("LOF) dated February 16, 2004 filed by the

RELEVANT PARTICULARS
|:1'||NTW]|:'I\E.L[FH" -’ﬂ:“.-"EIE '-'-"HI".':I'EI"" LII'..'II'I'ED
! L
Fregistra of Congares - Mumbsi

1 | Marme ol oogrerEie debbar
2. | Data of Incorporation of corporate debior |
3. | Autmiely Lrder which corporate detior
E- II"-I:E'l'I‘JGIElE'E' : I'El:.rSIE"i'B:l
d ':hfuﬂr khﬂn‘t:,r hlu
, | Adidress of the "Eﬁs'.era:l office and
| moncipal oifice (F ary) of componmte

: l-"’IFi‘:.I:Il:lI".‘I-r"II}I.'I'%F"I“1‘=I-H?1 g
Fegol Address: SURAIWISTE, 37 FLOOR, KASHBATH
BHURL WARG PRABHADEY] DADSR WEST, MUMESL

was originafy sileated at 22, Tamu Chaya Magar, Tonk Road, nar, Jdaipur, India

Thereafter, the registerad office of our Company was changed to B-11, Mahalaxmi Nagar, | dednon | Maharashing, inda, S00028

Jawahar Lal Nehru Marg, Jaipur - 302 017, Rajasthan, India. For detalls in relation to the| [ & | rsohency commencerent date in 23702/ 2024

changes in the regigierad office of owr Company, please reler (o ‘Genaral Infoermation” anl| respect of corporate deldor [The Order 'n'&wuu&ftud-:u'-iﬂ."l:ﬂ l‘l:ﬂ-d-'l
page 26 of the Letier of Offer dabed February 16, 2024 7 | Estimated date of closure of insohvency | 40RO

TRl LN oo
b HEma and thea megstration numbe o
| e rsobency professonal acting 75

(Eirgd LSO chnes: fioms 23,000 2004
Mamea: Mt Prashant Jain
Regitration Ma.

11 Last diate for subrmission of clakms
17| Cdasses of crednons, i amy. under
daiEs [ of sutrsection (64) af
{sackon 21, ascariained by the menm
el o prodesaioral
13 Names of insabency Professiorals [ Tt
ickenbfied 4 5t B ARhorssd
| Represeniztie of creddors 0 & dess
| "I'I|r-:_:‘e1 rames 'Ii.:-r-e 'u,.l' FJ-'IE.':I | : : !
14] {a) Redevant Fonms end bty e bl vy aeresy choramdioestds
) Detoks of authonmed represenintrazs | (A
| are avilabde At |

: 13.-"03_‘“2!}2-'1 (Baing 14 oy fromm 2EA02 204

Company wilh the NSE (the "Siock Exchange”) and the Securilies and Exchange Boand of
India {"SEBI) {for information purpose only ). Applicants | Invastoss may noba the following
modifications to the discloswres in the Letter of Cfer, the Abridged Letter of Offer,
Application Farm, Righta Enttlement Letter dated Febneary 16, 2024 and Corgendum b
Letter of alfer dated February 23, 2024 and the seme may belaken 25 dpdated and incuded|
in the Letber of Offar, the Abridged Lelter of Offer. Applicabicn Form, Rights Entillament
Letiar:

Flease note the Trading of Right Entilements will B2 commencing from Feboeany 29, 2004
i 3 F ; i

Mkt Cabnaacy o For Silgo Retail Limitad

Self-
Ms. Tripti Sharma
Company Secretary and Compliance Officer

|Date: February 28, 2024

Matice s hareby ghven that the Hon'ble National Company Law Tribunal, Murnbal Bench has
ardered the commeancemeant of & Corporate inspheency Resolution Process of CHINTAMAMIS
JEWELLERY ARCADE PRIVATE LIMITED on 23,/02/2024 (The Order was received on
28,/02,/2024).
The creditors of CHINTAMANIS JEWELLERY ARCADE PRIVATE LINMITED are heraby called
dpon o submit thelr clasms with prood on o Defore 13,/03,2024 10 the interdm resalution
grofessipnal at the address mentionad agamsat entry Mo, 10,
The financial creditors. shalf submit thelr ciaims with proof by alactronic means only, &l cther
creditors may submit the ciaims with proof in parson, by post. or by electronic meana,
Submission of false or misicading proofs of claim shall attract penalties.

Kir. Prashant Bain

g«nh:?:,.-‘ﬂl-"ﬂlﬂiﬂ- Ragistration No.; BRI/ IPA-O0L/IPROLIEE/ 2018201912131
tace: Mumba Intarim Resolution Professional in the matter of
CHINTAMANIS JEWELLERY ARCADE PRIVATE LIMITED

S0y

CHENN A[i/l}%laﬁila!ex n.epapr.in

nited Staies.

GAJANAN SOLVEX LIMITED
(A Company under Liguidation vide Hon'ble NCLT, Mumbai arder dated 01,03
P.E:gl:'.r.EIF.‘I] Dlice: 902, Hublown ¥iva Western Express H ||_!_':|'II'|'i'1!|'.
Jageshwari |E] Mumbal City MH 400060 IN

E-AUCTION
Motice ks harely givon in accordance with Clause Col Reg. 32, 5ub Reg. 1 of Reg 33
and Schedule 1 of Insolvency and Bankruptoy Board of India | Liguidation Process)
Regulation, 2016 through E-Auction Platform sesceauctions oo.in,

21023}

&r.
No.| Details of Assets

1 |Saleof assets of the Corporate Debtor a5 8 set of assets collectively
having:

i} Factory land and building at Gut Ko, 21m NH 6, Village - Sujatpur,
Taluka - Khamgaon, District- Buldhana iland area of 32,400 Sg Mirn
{Building area of 8,430 S5g Mts).

iih Plant & Machinery (Qil extraction from Sova and Cotton Seeds) of S00
MT/Day along with all Financial and Current Assels of the Corposate
Debtor excluding any value recovered through proceadings for avoidance
transactions (FUFE) application.

Contact Person: Tripli Sharma, Company Secretary & Compliance Cfficer, FTIENM fEs0Lton professional | IBBUTPA-COL/IP AL SE8/ 200 521 8/1 2331 Last date of Eol | EMD amount and
Email: info@sliga.in, G, | Beddress ard omail af the irberm P Ackt A1, Sl Hoights, Piok No. 23,965 10, pate andlime | Reserve Price | submission | Last date for EMD
Corporate Identity Number: L3601 1RJ2016PLC049036 FEHoHCn Brookoel M rHe | | esnn Ll onenaenng, Tk, Nagt i mil- o on . B __submission
CORRIGENDUM TO THE LETTER OF OFFER DATED FEBRUARY 18, 2024 o s Eﬁ’” T i T | tmgﬁm“”"fﬂm’“& = From 1100 A=, On or before | Rs,1,005,00.000,-
(THE “LETTER OF OFFER" | “LOF") AND THE ABRIDGED LETTER OF | povegs S eral . e G SENERA el Ao Servicas AM Tl 01:00 | 10.50.00.0004- | 14/03/2024 an of hefore
OFFER(THE “ALDF"): | oemespondance '.':-tn e inkamim -!-:I-n H-bl-:.'l.f_-:htL 1|3?:h|:ual1ﬂ. Sector 308, Dpp. Vashi BM an . ! 21/03,/2024
NOTICE TO INVESTORS (THE “CORRIGENDUM") R A el 23/03,2024 '
PROMOTER OF OUR COMPANY: NITIN JAIN AND BELA AGRAWAL Exresl: ahitorran s crp@gmaiLoom Important Notes:

1 E- Auction will be conducted on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS,
WHATEVER THERE IS BASIS AND NO RECOURSE BASIS" through approved
sarvice provider Ms Linkstar Infosys Private Limited - e-Auction.

2. The bidders cannol place a bid at a value below the resere prico.

3. The complate E-anclicn process document contalning detalis of properties,
onling e-auction bid form, Declaration and undertaking forms, General Terms
and Condition of e-auction sale are available on website: https:/ feauctions.co.in,
Contact person: Mr Vijay Pipaliya & Mr. kstihak Ahmed at +91-8987 0099713,
armail- adminEeauclions.co,in,

4, The EMD shall be pavable by the interested bidders through RTGS/Demand Braft
as perdetails mentionad in E-auction process documant,

5. Please scan the QR Code for viewing the Plant Site.

Please fegl free 1o contact at lguidation.EajanansolyexdEgmail.com or at +91
BAT00 19771 (Mr. Mayan Agrawaliin case of any further clarification is reguired

Sd/-

Ram Singh Setia

Ir the capadcity of Ligueidator

For Gajanan Solvex Limited

IP Registration Mao.

IBEI/IPA-D01/IP-P-01189/2018-2019,/ 11935

AR Valid Up to: 0611, 2024

Date: 29.02.2024
Flace: Mumbai

CONCEPT

KAKATIYA CEMENT SUGAR & INDUSTRIES LIMITED

1-10-140/1, GURUKRUPA, Ashok Nagar, Hyderabad-500 020.
CIN : L26942TG1979PLC002485 Website : www.kakatiyacements.com

NOTICE TO SHAREHOLDERS

Notice is hereby given that an Extra-Ordinary General Meeting (EGM) of the Members
of M/s. Kakatiya Cement Sugar & Industries Limited is scheduled to be held on
Wednesday, 27" day of March, 2024 at 3.30 PM. at Sri Thyagaraya Gana Sabha,
Chikkadapally, Hyderabad — 500 020.

In compliance with the Circulars issued by the Ministry of Corporate Affairs and
Securities and Exchange Board of India, Notice of the EGM was sent only through
electronic mode to all the members whose email IDs are registered with the
Company/Depository Participants(s). These documents are also available on the
website of the Company at https://www.kakatiyacements.com and website(s) of the Stock
Exchanges i.e., BSE Limited at www.bseindia.com and National Stock Exchange of
India Limited at www.nseindia.com and on the website of Share Transfer Agent of the
Company viz., XL Softech Systems Limited www.xlIsoftech.com.

Pursuant to the provisions of Section 108 and 109 of the Companies Act, 2013
and Rule 20 of the Companies (Management and Administration) Rules, 2014 (as
amended) and such other provisions as may be applicable and Regulation 44 of
the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015,
members holding shares in physical or dematerialized form, as on the cut-off date
i.e March, 20 2024, may cast their vote electronically on the business as set out in
the Notice of Extra-ordinary General Meeting of the Company through e-voting
platform of Central Depository Services (India) Limited through their portal
www.evotingindia.co.in. The detailed procedure and instructions for e-voting are
contained in the Notice of the EGM.

In this regard, the Members are hereby further notified that:

a) Remote e-voting through electronic means shall commence from Friday, 22"
March, 2024 (9.00 a.m.) and ends on Tuesday, 26" March, 2024 (5.00 p.m.).
Remote e-voting through electronic means shall not be allowed beyond 5.00
p.m. of 26™ March, 2024.

b) Cut-off date for the purpose of e-voting shall be 20" March, 2024.

c) Persons who have acquired shares and become members of the Company after
the dispatch of Notice and who are eligible Members as on the cut-off date i.e.
20" March, 2024, may contact Shri V. Sesha Sayee, Company Secretary and
Compliance Officer on (040) 27637717 or shares@kakatiyacements.com or
info@kakatiyacements.com and obtain the login id and password.

d) Members who have cast their votes by remote e-voting prior to the EGM may
also attend the EGM but shall not be allowed to cast their votes again.

e) Members desiring to attend the EGM are requested to bring their attendance slip
along with their copy of the Extra Ordinary General Meeting notice to the meeting.

f) A person whose name is recorded in the register of members or in the register
of beneficial owners maintained by the Company/Depositories as on the cut-
off date only shall be entitled to avail of the facility of remote e-voting.

g) All grievances connected with the facility for voting by electronic means may be
addressed to Mr. Rakesh Dalvi, Manager, (CDSL,) Central Depository Services
(India) Limited, A Wing, 25th Floor, Marathon Futurex, Mafatlal Mill Compounds,
N M Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to
helpdesk.evoting@cdslindia.com or call on 1800225533.

For and on behalf of the Board

Sd/- V Sesha Sayee
Company Secretary

Place : Hyderabd
Date: 28.02.2024
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